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The Wagf Act, 1995 [Sec. 14

6) In determining the number of Shia members or Sunni members of the
Board, the State Government shall have regard to the number and value of Shia
1{augqaf] and Sunni Y{auqaf] to be administered by the Board and appointment of
the members shall be made, so far as may be, in accordance with such

determination.

2[:‘”]

(8) Whenever the Board is constituted or re-constituted, the members of the
Board present at 2 meeting convened for the purpose shall elect one from
amongst themselves as the Chairperson of the Board. )

(9) The members of the Board shall be appot ted by the State Government
by notification in the Official Gazette.

15. Term of office—The members of the Board shall hold office for a
term of five years >[from the date of notification referred to in sub-section 9 of

section 14]. .

16. Disqualification for being appointed, or for continuing as, a member of
the Board.—A person shall be disqualified for being appointed, or for continuing
as, a member of the Board if—

(a) he is not a Muslim and is less than twenfy-one years of age;

(b) he is found to be a person of unsound mind;

(c) heisan undischarged insolvent;
(d) he has been convicted of an offence involving moral turpitude and
such conviction has not been reversed or he has not been granted

full pardon in respect of such offence;
4[(da) he has been held guilty of encroachment on any wagf property;]

(e) he has been on 2 previous occasion—
@) removed from his office as a member Or as a mutawalli, or
(i) removed by an order of a competent court or tribunal from any
position of trust either for mismanagement or for corruption.

COMMENTS )
No person who (i)isnota Muslim and is less than 21 years of age, (ii) is of unsound
mind, (iii) is an undischarged insolvent, (iv) has been convicted of an offence involving
moral turpitude, (v) has been held guilty of encroachment on any waqf property and (vi)
has been on a previous occasion removed from his office as a member or as a mutawalli
or removed from any position of trust either for mismanagement OF for corruption, can

be appointed as a member, or continue to be member, of the Board.

R
1. ‘Subs. by Act 27 of 2013, sec. 4, for “wakis”
October, 2013):
2. Sub-section (7) omitted by Act 27 of 2013, sec. 13(QV) (w-ef. 1-11-2013, vide S.0. 3292(E), dated ?
29th October, 2013). Sub-section (7), before omission, stood as under:
“(7) In the case of the Union terxitory other than Delhi, the Board shall consist of not less
than three and not more than five members to be appointed by the Central Government 3
from amongst the categories of persons ified in sub-section (1):
Provided that there shall be one mutawalli as the member of the Board.”
3. Ins. by Act 27 of 2013, sec .14 (wef 1-11-2013, vide S.0. 3292(E), dated 29th October, 2013).
4. Ins. by Act 27 of 2013, sec 15 (w.e.f. 1-11-2013, vide 5.0, 3292(E), dated 29th October, 2013).

(w.ef 1-11-2013, vide S.0. 3292(E), dated 29th
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